
ID NR.63208/16
FIR NR. 244/13
P6: MD\DSXUL

6WDWH 9V AMD\ KXPDU & OUV.
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

AOO DFFXVHG SK\VLFDOO\ SUHVHQW LQ WKH FRXUW.

6K. DLQHVK KXPDU 7DQZDU VWRRG VXUHW\ RI DOO DFFXVHG

SHUVRQV QDPHO\ AMD\ KXPDU, 6K\DP KXPDU, AQLO KXPDU DQG

PDZDQ KXPDU.LHW, DHSDUWPHQW RI DLQHVK KXPDU 7DQZDU EH

LQWLPDWHG.

6XUHW\ G\DQ 6LQJK IRU DFFXVHG MRKLW KXPDU KDV SURGXFHG

RC RI YHKLFOH QR. DL 96 AD 1701 DV VROYHQF\ SURRI. LHW,

MLO FRQFHUQHG EH LQWLPDWHG.

BDLO ERQGV X/V 437-A CU.PC IXUQLVKHG E\ DOO DFFXVHG

SHUVRQV DUH KHUHE\ DFFHSWHG.

FLOH EH FRQVLJQHG WR RHFRUG RRRP.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID NR.3474/2019
FIR NR.027463/2018

P6: NLKDO9LKDU
6WDWH 9V. :DKDEXGGLQ

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI

OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU VWDWH WKURXJK 9C

CRPSODLQDQW 6K. RDQMHHW JKD LQ SHUVRQ WKURXJK 9C.

AFFXVHG :DKDEXGGLQ LQ SHUVRQ (SK\VLFDOO\ SUHVHQW LQ WKH FRXUW

WRGD\.)

7KH FRPSODLQDQW KDV SUD\HG IRU FRPSRXQGLQJ RI WKH SUHVHQW FRPSODLQW

FDVH. 6HSDUDWH VWDWHPHQW RI WKH FRPSODLQDQW KDV EHHQ GLFWDWHG WR WKLV HIIHFW. LHW

FRS\ WKHUHRI EH VXSSOLHG WR WKH FRPSODLQDQW WKURXJK :KDWVDSS RQ FRPSODLQDQW¶V

PRELOH SKRQH. FRPSODLQDQW LV UHTXHVWHG WR WDNH D SULQW RXW RI WKH VDPH, VLJQ LW

DQG WKHQ VHQG D VFDQQHG FRS\ WKHUHRI WR AKOPDG RDYL NKDWUL RQ KLV PRELOH SKRQH

WKURXJK :KDWVDSS E\ 3 S.P. WRGD\.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020
AW 3:00 S.P.

PUHVHQW : LG. APP IRU WKH 6WDWH.

NRQH.

6FDQQHG VLJQHG FRS\ RI WKH VWDWHPHQW RI WKH FRPSODLQDQW DQG KLV HOHFWLRQ

I-CDUG UHFHLYHG. 7KLV FRXUW LV VDWLVILHG WKDW WKH FRPSODLQDQW KDV PDGH WKH

VWDWHPHQW YROXQWDULO\.

LHW WKH SUHVHQW FDVH EH SXW XS IRU FRQVLGHUDWLRQ EHIRUH LRN AGDODW ZKLFK LV

VFKHGXOHG WR EH KHOG LQ WKH PRQWK RI 6HSWHPEHU.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020
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In the court of Sh. Pankaj Arora, MM-03 (West), THC, Delhi

CC No. 7009/2019
Darshan Singh

Vs.
Gaurav Vashisht Etc.

24.08.2020

Present: Sh. N. Pande\, Ld. Counsel for the complainant through VC.

Submission heard.

Put up for Order at 3.00 p.m. toda\ itself.

(Pankaj Arora)
MM-03 West/THC/Delhi

24.08.2020.
At 3.00 p.m.

Present: As above.

B\ this order I shall dispose off an application U/s 156(3) Cr. P.C.

moved on behalf of the applicant/complainant thereb\ seeking directions to

register an FIR.

Brief facts of the present case as stated b\ the complainant are that the

complainant and accused no.1 have done a securit\ agreement (Mortgage

agreement) which was made b\ Accused no. 2 namel\ Mr. Ram Babu Tiwari,

who has been running a Documentation centre, whereb\ accused let out part

of two room set on first floor flat (left hand sight on right side) measuring 52 sq.

\ds. out of total land measuring 400 sq. feet, in the given address. Accused

No. 1 took sum of 2 lakh 50 thousand rupees cash on 01.12.2018 from the

Complainant. The agreement period is 01.12.2018 to 30.10.2020 for 22

months. This Securit\ agreement has been made on 27 Nov. 2018.

It is further stated that once again Accused No. 1 has done above said
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act with the help of Accused no.2 but regarding flat of two room set in first floor

flat (right hand sight on right side) measuring 45 sq. \ds., out of total land

measuring 400 sq. feet and again the pa\ment µqua¶ securit\ agreement

(Mortgage Agreement) has been taken b\ Accused no. 1 from the

Complainant which was Rs. 2,00,000/- cash and Rs. 50,000/- b\ cheque no.

002530 of VIKAS PURI BRANCH, INDUSIND BANK. The agreement period is

07/ 12/2018 to 06/10/2020 for 22 month. This Securit\ Agreement has been

made on 07 December, 2018.

It is further stated that third time again on good faith between the

complainant and Accused no. 1 with the help of Accused no. 2 e[ecuted

securit\ agreement but as regards flat of two room set in Ground floor flat (right

hand sight on right side) measuring 45 sq. \ds out of total land measuring 400

sq. feet and again the pa\ment µqua¶ securit\ agreement ^Mortgage Agreement)

has been taken Accused No.1 from Complainant. The agreement period is

07.12.2018 to 06.10.2020 for 22 months, this Securit\ Agreement has been

made on 19 December, 2018. But accused no. 1 is den\ing that he ever made

the above said agreements.

It is further submitted that the Accused No. 1 also paid to complainant

Rs. 30,000/- b\ two cheques dated 19.02.2019 & 11.04.2019 ( cheques No.-

192380 & 196304) of ALLAHABAD BANK, accused No. 1 paid the above said

amount to the complainant for not handing over the possession of above said

premises. On these cheques accused no.1 has made his original

signaturesbut on securit\ agreement he has made diiferent signatures.

It is further submitted that the Accused no.1 had never given the

possession of the above said properties, he alwa\s said to Complainant that

now there are tenant in the above said propert\, in few da\s the\ would be

vacating. Upon vacation, he will give the possession as per the securit\

agreements. The complainant is the legal owner and has a right to rent a

above said flat to an\one for above mentioned period according to the securit\
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agreement and according to the securit\ agreement's clause number (8), there

should be no objection to the first part\ but Accused no.1 never give the

possession to the Complainant.

It is further submitted that few da\s ago, complainant has got the

information about the accused no.2 that he helped accused no.1 to make a

false document without taking the thumb impression of accused no.1. Both the

accused persons have defrauded man\ innocent people. Accused no. 2 with

mala fide intention has omitted to take the thumb impression of his partner

accused no.1, but he has alwa\s taken the thumb impression of Complainant.

Complainant also has a Blank cheque of Accused no.1 which is given b\

Complainant to his friend namel\ Mr. Firo] Khan @ Arun, on it Accused no.1

made his original signature.

It is further averred that now Complainant got information from his

sources that Accused no.1 with the help of accused no.2 has done one more

fraud with Complainant and also with other people, according to the securit\

agreement.

As per the ATR filed b\ the IO, it is stated on the basis of enquir\

conducted b\ him the dispute is found to be civil in nature.

This court has heard the arguments and perused the record.

Here it is relevant to look into the judgment of Hon'ble Delhi High Court

in the mater of Sh. SXbhNaUaQ LXhaUXNa VV. SWaWe CU.M.L NOS. 6122-
23/2005 aQd 6133-34/2005, the Hon'ble High Court of Delhi circulated the

following guidelines for the Magistrates dealing with the application under

Section 156 (3) Cr.P.C. It was held that

³1. WKeQeYeU a MagLVWUaWe LV caOOed XSRQ WR SaVV RUdeUV XQdeU SecWLRQ

156(3) Rf WKe CRde, aW WKe RXWVeW, WKe MagLVWUaWe VKRXOd eQVXUe WKaW befRUe
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cRPLQg WR WKe CRXUW, WKe cRPSOaLQaQW dLd aSSURacK WKe SROLce RffLceU LQ cKaUge

Rf WKe SROLce VWaWLRQ KaYLQg MXULVdLcWLRQ RYeU WKe aUea fRU UecRUdLQg WKe

LQfRUPaWLRQ aYaLOabOe ZLWK KLP dLVcORVLQg WKe cRPPLVVLRQ Rf a cRgQL]abOe

RffeQce b\ WKe SeUVRQ/SeUVRQV aUUa\ed aV aQ accXVed LQ WKe cRPSOaLQaQW. IW

VKRXOd aOVR be e[aPLQed ZKaW acWLRQ ZaV WaNeQ b\ WKe SHO, RU eYeQ b\ WKe

VeQLRU RffLceU Rf WKe SROLce, ZKeQ aSSURacKed b\ WKe cRPSOaLQaQW XQdeU

SecWLRQ 154(3) Rf WKe CRde.

2. TKe MagLVWUaWe VKRXOd WKeQ fRUP KLV RZQ RSLQLRQ ZKeWKeU WKe facWV

PeQWLRQed LQ WKe cRPSOaLQW dLVcORVe cRPPLVVLRQ Rf cRgQL]abOe RffeQceV b\ WKe

accXVed SeUVRQV aUUa\ed LQ WKe cRPSOaLQW ZKLcK caQ be WULed LQ KLV MXULVdLcWLRQ.

He VKRXOd aOVR VaWLVf\ KLPVeOf abRXW WKe Qeed fRU LQYeVWLgaWLRQ b\ WKe SROLce LQ

WKe PaWWeU. A SUeOLPLQaU\ eQTXLU\ aV WKLV LV SeUPLVVLbOe eYeQ b\ aQ SHO aQd Lf

QR VXcK eQTXLU\ KaV beeQ dRQe b\ WKe SHO, WKeQ LW LV aOO WKe PRUe QeceVVaU\

fRU WKe MagLVWUaWe WR cRQVLdeU aOO WKeVe facWRUV. FRU WKaW SXUSRVe, WKe

MagLVWUaWe PXVW aSSO\ KLV PLQd aQd VXcK aSSOLcaWLRQ Rf PLQd VKRXOd be

UefOecWed LQ WKe OUdeU SaVVed b\ KLP.

USRQ a SUeOLPLQaU\ VaWLVfacWLRQ, XQOeVV WKeUe aUe e[ceSWLRQaO

cLUcXPVWaQceV WR be UecRUded LQ ZULWLQg, a VWaWXV UeSRUW b\ WKe SROLce LV WR be

caOOed fRU befRUe SaVVLQg fLQaO RUdeUV.

3. TKe MagLVWUaWe, ZKeQ aSSURacKed ZLWK a cRPSOaLQW XQdeU SecWLRQ 200 Rf

WKe CRde, VKRXOd LQYaULabO\ SURceed XQdeU CKaSWeU XV b\ WaNLQg cRgQL]aQce

Rf WKe cRPSOaLQW, UecRUdLQg eYLdeQce aQd WKeQ decLdLQg WKe TXeVWLRQ Rf

LVVXaQce Rf SURceVV WR WKe accXVed. IQ WKaW caVe aOVR, WKe MagLVWUaWe LV fXOO\

eQWLWOed WR SRVWSRQe WKe SURceVV Lf LW LV feOW WKaW WKeUe LV a QeceVVLW\ WR caOO fRU a

SROLce UeSRUW XQdeU SecWLRQ 202 Rf WKe CRde.

4. Of cRXUVe, LW LV RSeQ WR WKe MagLVWUaWe WR SURceed XQdeU CKaSWeU XII Rf
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WKe CRde ZKeQ aQ aSSOLcaWLRQ XQdeU SecWLRQ 156(3) Rf WKe CRde LV aOVR fLOed

aORQg ZLWK a cRPSOaLQW XQdeU SecWLRQ 200 Rf WKe CRde Lf WKe MagLVWUaWe decLdeV

QRW WR WaNe cRgQL]aQce Rf WKe cRPSOaLQW. HRZeYeU, LQ WKaW caVe, WKe MagLVWUaWe,

befRUe SaVVLQg aQ\ RUdeU WR SURceed XQdeU CKaSWeU XII, VKRXOd QRW RQO\ VaWLVf\

KLPVeOf abRXW WKe SUe UeTXLVLWeV aV afRUeVaLd, bXW, addLWLRQaOO\, Ke VKRXOd aOVR

be VaWLVfLed WKaW LW LV QeceVVaU\ WR dLUecW SROLce LQYeVWLgaWLRQ LQ WKe PaWWeU fRU

cROOecWLRQ Rf eYLdeQce ZKLcK LV QeLWKeU LQ WKe SRVVeVVLRQ Rf WKe cRPSOaLQaQW QRU

caQ be SURdXced b\ WKe ZLWQeVVeV RQ beLQg VXPPRQed b\ WKe CRXUW aW WKe

LQVWaQce Rf cRPSOaLQaQW, aQd WKe PaWWeU LV VXcK ZKLcK caOOV fRU LQYeVWLgaWLRQ b\

a SWaWe ageQc\. TKe MagLVWUaWe PXVW SaVV aQ RUdeU gLYLQg cRgeQW UeaVRQ aV

WR ZK\ Ke LQWeQdV WR SURceed XQdeU CKaSWeU XII LQVWead Rf CKaSWeU XV Rf WKe

CRde.´

It is observed that all the documents and evidence are in custod\ of the

complainant and nothing is out of reach of the complainant which requires

special investigation through Police. This court is also of the considered view

that the complainant is well within the power and in possession of the

documents/material/evidence required to prove her case b\ adducing evidence.

Accordingl\, the application of the complainant under Section 156(3)

Cr.P.C is accordingl\ dismissed. The complainant is given opportunit\ to prove

his case b\ adducing C.E.

Put up for CE on 17.11.2020.

(PaQNaM AURUa)
MM-03 WeVW/THC/DeOhL

24.08.2020



CC No.1585/2020
FIR No. /2020
PS: Ma\apuri

Hukum Singh Vs. SHO
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ms. Anan\a Sharma, Ld. Counsel for the complainant.

None for the accused person.

Some more time sought b\ the IO to file the complete inquir\

report as complaint Zas recentl\ marked to him.

Issue summons to IO concerned to appear alongZith

complete ATR on the NDOH.

Put up for further proceedings on 14.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.72385/2016
FIR No. 3/2008
PS: Ma\apuri

State Vs. Naveen Kumar
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused persons and their

respective sureties for NDOH.

Put up for appearance and for further proceedings on

18.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 70479/2016
FIR No.85/2009
PS: Nihal Vihar

State Vs. Pankaj Malik etc.
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Pankaj Malik is alread\ absconder.

Issue court notice to the accused Bhoop Singh for the NDOH.

Issue court notice to the SHO concerned to apprise this court

as to Zhether the accused Pankaj Malik(Absconder) is

arrested or or not for NDOH.

Put up for further proceedings on 28.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.65761/2016
FIR No.190/2011
PS: Nihal Vihar
State Vs. Uda\

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused persons.

Perusal of record reveals that charge has alread\ been

framed against accused Uda\ and Bobb\ for the offence

punishable u/s 411 IPC onl\.

Issue court notice to the accused persons and sureties for

the NDOH.

Issue court notice to the complainant to e[plore the

possibilit\ of compromise for the NDOH.

Put up for appearance and for further proceedings on

04.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.74927/2016
FIR No. 517/2016
PS: Nihal Vihar

State Vs. Amandeep @ Papla
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Perusal of record reveals that present case is listed at the

stage of PE.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.517/2018
FIR No. 237/2017

PS: Ma\apuri
State Vs.Gan]ee Thapa

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

Put up for further proceedings on 03.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.6258/2018
FIR No.594/2014
PS: Nihal Vihar

State Vs. Om Prakash
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused as Zell as his suret\ for

NDOH.

Put up for appearance and for further proceedings on

02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 4209/2019
FIR No. 007/2017

PS: Ma\apuri
State Vs. Rajive Kumar @ Midi

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused as Zell as his suret\ for the

NDOH.
Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

Put up for appearance and for further proceedings on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.6859/2019
FIR No. 245/2018

PS: Ma\apuri
State Vs. Savitri

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

Put up for further proceedings on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.7081/2019
FIR No. 284/2017

PS: Ma\apuri
State Vs. Closure Report

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the complainant to file objections, if an\,

to the closure report filed b\ the IO returnable on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 7755/2019
FIR No.41355/2018

PS: Nihal Vihar
State Vs. Rohit Yadav Etc.

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused and his suret\ for the

NDOH.

Issue court notice to the complainant to e[plore the

possibilit\ of compromise on the NDOH.

Put up for appearance and for further proceedings on

04.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.7903/2019
FIR No.22/2019
PS: Ma\apuri

State Vs.Akash Kumar Singh
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Order dated 30.01.2020 be complied afresh for the NDOH.

Put up for appearance of accused and for further

proceedings on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 8750/2019
FIR No.129/2019

PS: Ma\apuri
State Vs.Mohit

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Anup Kumar, Ld. Counsel for the complainant through

VC.

Sh. Praveen Pachori, Ld. Counsel for accused through VC.

Despite best efforts, matter could not be settled.

Put up for purpose fi[ed on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 10164/2019
FIR No. 296/2019
PS: Nihal Vihar

State Vs.Mukesh
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

Put up for appearance of accused on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



CC No.786/2020
FIR No. /2019
Rohit Vs. Wa]ir

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person.

Issue court notice to the complainant for the NDOH.

Issue court notice to the SHO concerned to file ATR on the

NDOH.

Put up for appearance of complainant and for further

proceedings on 24.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.69246/2016
FIR No.744/2015
PS: Nihal Vihar

State Vs.Jitender Kaushik Etc.
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Sanja\ in person through VC.

Remaining accused persons not present.

Issue court notice to the IO to file the further investigation

report on the NDOH.

Issue court notice to the DCP concerned to file the

supervision report in terms of order dated 14.02.2020.

Put up for further proceedings on 17.09.2020.

Cop\ of this order as Zell as order dtd 14.02.20 be sent to

DCP concerned

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 638/2019
FIR No.289/2015
PS: Nihal Vihar

State Vs. Suleman
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Deepak Sharma, Ld. Counsel for the accused did not

turn up despite having been telephonicall\ intimated the

Reader of this court.

Issue court notice to the accused and his suret\ for the

NDOH.

Put up for appearance for accused and for further

proceedings on 02.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.71710/2016
FIR No. 102/2015

PS: Ma\apuri
State Vs.Rama Shankar

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 64834/2016
FIR No.166/2014

PS: Ma\apuri
State Vs.Krishan Tuli

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.65804/2016
FIR No.778/2014
PS: Nihal Vihar

State Vs. Ram Vinod Yadav
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 65684/2016
FIR No.415/2014
PS: Nihal Vihar

State Vs.Paramjeet Singh
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 68173/2016
FIR No. 324/2015

PS: Ma\apuri
State Vs. Anil Kumar

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 68537/2016
FIR No. 13/2016

PS: Ma\apuri
State Vs. Ravi

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 6650/2017
FIR No.256/2016

PS: Ma\apuri
State Vs. Gurmeet Singh @ Luck\

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.6832/2017
FIR No.750/2016
PS: Nihal Vihar

State Vs.Hemant @ Gini
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No.1289/2018
FIR No.334/2017
PS: Nihal Vihar

State Vs. Kamlesh
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 7392/2018
FIR No.131/2018

PS: Ma\apuri
State Vs.Sanja\ @ Kali\a

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 8247/2018
FIR No.617/2018
PS: Nihal Vihar

State Vs.Paramjeet Singh
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 2625/2019
FIR No.079/2019
PS: Nihal Vihar

State Vs.Chander Prakash Verma
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



CC No.5158/2019
PS: Nihal Vihar

VInod Kumar Vs. Anil Kumar
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdoZn, be complied Zith afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 02.11.2019.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



CC No. 17056/2016
PS: Ma\apuri

Babadin Yadav Vs. Ct. Om Prakash
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Sh. Raju Vija\, Ld. Counsel for both the accused persons

namel\ Om Prakash & Jai Vir.

Both the accused persons namel\ Om Prakash & Jaivir in

person (ph\sicall\ present in the court)

Part arguments heard from the side of accused persons

Issue court notice to the complainant for NDOH.

Put up for appearance of the complainant and arguments on

17.09.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020



ID No. 1223/2019

FIR No.48/2018

PS: Ma\apuri

State Vs.Amit

Sharma

24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Complainant/injured in person.

Ms. Neeru Pallavi, Ld. Counsel for the accused.

It is jointl\ submitted that the matter is on the verge of

settlement betZeen the parties as injured is

still emplo\ed b\ accused.

Put up for recording of settlement, if an\, on 31.08.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

24.08.2020









ID No.60087/2016
FIR No.45/2011
PS: Mayapuri

State Vs. Santosh Kumar
24.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX
MEETING URL https://delhidistricts.webex.com/join/mm03west)

File taken up for the first time after COVID-19 lockdown.
Present: Ld. APP for the State.

convict physically present in the court.

Sh. Sanjay Joshi, ld. Counsel for the convict through VC.

Sh. Ram Lakhan, father of the deceased Subhash Kumar.

Heard on the point of sentence.

It is submitted that convict is facing the trial since the

year 2011. He is a sole bread earner in his family and he

has two minor children and aged parents to look after. He is

presently unemployed due to covid 19 lock down and prior to

lock down he was working as a daily wage labour and was

earning only Rs. 9000/- per month. It is submitted that

convict has attended the court regularly. It is prayed that the

lenient view kindly be taken against convict Santosh Kumar.

On the other hand, Ld. APP for the State prays for

maximum punishment to be granted to the convict.

Heard on the point of compensation to be granted to

the LRs of the deceased.



It is submitted by the father of the deceased Subhash

Kumar that he has already received compensation of Rs. 6

lacs from the MACT court. It is further submitted that

deceased was only 18 years old at the time of accident. As

regards the further compensation, the father of the deceased

did not make any specific demand and rather leaves it upon

the court to decide further compensation.

Keeping in view the aforesaid facts and circumstances,

convict Santosh Kumar is hereby sentenced to simple

imprisonment for four months for the offence punishable u/s

279 IPC. He is sentenced to simple imprisonment for six

months for the offence punishable under Section 304-A IPC

and to pay fine of Rs. 5,000/-. Both the sentences shall run

concurrently. The entire fine amount shall be paid to the

father of the deceased as compensation. In default of

payment of fine, the convict shall undergo further simple

imprisonment for one year. Since the convict was already on

bail, convict is hereby released on bail u/s 389 of Cr.PC on

his furnishing personal bond in the sum of Rs. 20,000/- and

one surety of the like amount.

Bail bond furnished by the convict .Original RC be

retained. Bail bond is perused and accepted. Fine amount

not yed deposited.

Copy of this order and judgment dated 05.03.2020 be

supplied to the convict free of cost.

Copy of this order be sent to the father of the deceased

through Whatsapp.

Put up for payment of fine amount and for further

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.08.24 
13:44:23 +05'30'



proceedings on 24.09.2020.

(Pankaj Arora)
MM-03(West)/THC/Delhi

24.08.2020
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E-FIR No. 45202/18
PS: Nihal Vihar

25.08.2020

This is an application for releasing vehicle bearing no. DL-

10SH-9533 on Superdari.
Present:- Ld. APP for the State.

Sh. Lalit Khurana, Ld. Counsel for the applicant.

Investigation is complete as charge sheet already filed.

Instead of releasing the vehicle on superdari, I am of the

considered view that the vehicle has to be released as per directions of

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai
Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held that
Vehicles involved in an offence may be released to the rightful owner

after preparing detailed panchnama; taking photographs of the vehicle,

valuation report, and a security bond.

69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to

whom the custody is handed over.

70. The production of the vehicle should not be insisted upon

during the trial. The panchnama and photographs along with the

valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should

be the general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is

no response or the owner declines to take the vehicle or informs that it

has claimed insurance/released its right in the vehicle to the insurance

company and the insurance company fails to take possession of the

vehicle, the vehicle may be ordered to be sold in auction.



73. If a vehicle is reply not claimed by the accused, owner, or

the insurance company or by a third person, it may be ordered to be sold

by auction.”

The view of the Hon'ble Supreme Court has been reiterated

by Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid down

by higher courts, vehicle in question bearing registration no. DL-10SH-

9533 be released to the registered owner after due identity
verification on furnishing security bond as per valuation report of the

vehicle. After preparation of panchnama of the vehicle and furnishing of

security bond as per directions of Hon'ble Supreme Court, the vehicle

shall be released by the IO.

Copy of this order be given dasti to applicant and also be sent

to PS concerned.

Panchnama and valuation report shall be filed in the court

within one month.

(Pankaj Arora)
MM-03/West/THC/Delhi

25.08.2020
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FIR No.665/2020
PS Nihal Vihar
State Vs. Manoj
(At 3:45 PM)

24.08.2020

Present: Ld. APP for the State through the Video-conferencing in Cisco –Webex vide
meeting ID No.166736704.

Sh.Tarun Shokeen Ld. Counsel for the applicant/accused through VC.

Arguments heard through video conferencing using the CISCO webex mobile
application on the bail application moved on behalf of the accused Manoj. It is submitted that
the accused was falsely implicated in the present case. The applicant/accused is in JC since
08.06.2020. It is submitted that investigation in the present case is complete and chargesheet
has already been filed.

Bail application is opposed by Ld. APP for the State.

There is an allegation against the accused/applicant Manoj that he alongwith co-
accused had robbed the mobile phone of the complainant after showing a knife. Chargesheet
is already but the present case is yet to be committed to the court of Sessions. Allegation are
serious in nature. No grounds is made out for grant of bail. Accordingly, bail application is
dismissed.

E-Copy of order be given Dasti, as prayed for.

Order be uploaded on the website of Delhi District Courts.

(PANKAJ ARORA)
M.M-03 (West), THC, Delhi
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FIR No.03/2020
PS Mayapuri
State Vs. Ravi @ Sonu

(At 4 PM)
24.08.2020
Present: Ld. APP for the State through the Video-conferencing in Cisco –Webex vide

meeting ID No.166736704.

Sh.K. K. Singh, Ld. LAC for the applicant/accused Ravi @ Sonu through VC.

Arguments heard through video conferencing using the CISCO webex mobile
application on the bail application moved on behalf of the accused Ravi @ Sonu.
It is submitted that the accused was falsely implicated in the present case. It is
submitted on behalf of the applicant/accused that he is in JC since the month
of January, 2020.

Bail application is strongly opposed by Ld. APP for the State.

Since there is considerable delay in grant of sanction u/s 39 of the Arms Act
since the date of arrest of accused, chargesheet has already been filed and cognizance of the
offence has yet not been taken for want of sanction, no fruitful purpose shall be served by
keeping the applicant/accused in JC. Accordingly, accused Ravi @ Sonu be released on bail
on his furnishing the personal bond in the sum of Rs. 10,000/- to the satisfaction of the Jail
Suptd. concernd. Jail Suptd. concerned is hereby directed to ascertain from Ps concerned as
to whether the address of the accused is verified or not.

Application stands disposed of.

Digitally signed copy of the order shall also be treated as release warrant upon
acceptance of Bail bond by the Jail Suptd. concerned.

E-Copy of this order be sent to the Jail Suptd. concerned & also to DCP
concerned.

Copy of this order be also sent to the Ld. LAC for the applicant/accused.

Order be uploaded on the website of Delhi District Courts.

(PANKAJ ARORA)
M.M-03 (West), THC, Delhi

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.08.24 
16:47:16 +05'30'


